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10! Original Applicaticin No: 	f,. 1219 

2 01  Mise letition No 	. 

3, Cøntempt Petition No 	. 1 

40• Review Appi I cati on We  

Applicant (5)_ / 	. L 61&Z /',-, 
... ............ 

ResDcndant(S)..± 	 ., 

Advocate for the Applicant(s):_ 	
7'_J 

• -S  4 
	 - 	- -. 

Advocate for the Respondant(S):6 
SI C 

i 

a 

iL.. 	pp c5tou.; •a Iu.i. 
IS 1Jcu. 	!•. 

................. 
Dated...;L4. 

i 
Dy. Lcg1Strar 

bn 

Ab 

L. 
/tZI 	*2?bO c$AJJ 

b 	 • EX7<.. 

9L7 	cqcc,. 

I /o9  

I. 
1 1.06.200q 	. Heard learned counsel for the 

arties. 

For the reasons recordeç 

eparately,-  this O.A. stands 

isposed of. 

(M. R. Mohanty) 
Vice-Chairman 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 109 of 2009 

Date of Decision: 11.06.2009 

Shri Lalit Mohan Sanwal 
..............................................Applicant/s 

Mr. B.S. Basumatary 
..............................................Advocate forthe 

Applicant/s 

- Versus - 
EJ.O.T & ()rs. 

.......................................... Respondents  

Mr. G. Baishya, Sr. CGSC 
Mr. B.C. Pathak, for BSNL 

..............................................Advocate forthe 
Respondents 

CORAM 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 

Whether reporters of local newspapers may be allowed to 
see the Judgment? 	* 	 yesjJTe 

Whether to be refened to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
Of the Judgment? 	 YeS/ No 



'7 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENH 

Original Application No.109 of 2009 
Date of Order: This the 11th Day of 	)une 2009. 

HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 

Shri Lalit Mohan Sanwal, 
S/O Shri Girish Chandra Sanwal 
General Manager, BSNL 
Eastern Telecom Region, 
Opposite to Super Market, 
Dimapur, Nagal and, 
Pi n-797112 

Mr.B.S.Basumatary, Miss ). Wary 
& Miss M.Baishya 	 Applicant 

-Vs- 

Union of India, 
Represented by the Secretary to the 
Govt. of India, 
Ministry of communications and information 
Technology, 
Department of Communication 

Sanchar Bhawan, 
20, Ashoka Road, 
New Delhi, Pin-110001 

Bharat Sanchar Nigam Ltd. 
Represented by the Chairman-cum-Managing Director, 
Bharat Sanchar Bhawan, H.C.Mathur Lane, 
)anpath, New Delhi 
Pi n-110001. 

The Member (Services) 
Telecom Commission, 
Ministry of Communications and Information 
Technology, 
Department of Telecommunications, 
Sanchar Bhawan, 
20,Ashoka Road, 
New Delhi 
Pi n-110001. 

The Member (Finance), 
Telecom Commission, 
Ministry of communications and Information 
Technology, 
Department of Telecommunications, 
Sanchar Bhawan, 
20,Ashoka Road, 
ew 
f:~~ 
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Pi n-110001. 

The Director (IR-il) 
Government of India, 
Ministry of communications and 
Information Technology, 
Department of Telecommunication 
51 Sanchar Bhawan, 
20, Ashoka Road, 
New Delhi ,Pin-110001. 

The Secretary to the Government of India, 
Ministry of Personnel 
Public Grievances and Pensions 
(Department of Personnel and Training Division) 
Block-4, Y 11  Floor, 
Old )NU Campus, New Delhi 
Pin-110067 

The Chairman-Cum--Managing Director, 
Bharat Sanchar Nigam Limited 
Bharat Sanchar Bhawan, 
H.C.Mathur Lane, )anpath, 
New Delhi, 
Pin-110001. 

The Chief General Manager 
Bharat Sanchar Nigam Limited. 
Eastern Telecom Region 
6th Floor, 34,BBD Bag, 
Kolkata, 
Pin-700001. 

The Chairperson 
Post Graduate Programme 
On Public Policy and Management 
Indian Institute of Management 
Bangalore, Banner Ghatta Road, 
Bangal ore, Karnataka, 
P1 n-560076. 

By Mr.G.Baishya,Sr.C.G.S.C, Mr.B.C.Pathak, 
For BSNL. 	 Respondents 
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O.A.109 of 2009 
ORDER (ORAL) 
11.06.2009 

M.R.MOHANTY1V.C: 

On being mentioned by Mr. B. S. Basumatary, 

learned counsel for the Applicant (made in presence of Mr. 

C. Baishya, learned Sr. Standing Counsel for the Government 

of India, and Mr.B.Pathak, learned counsel for BSNL) this 

matter is taken up. 

2. 	The Applicant is a Member of Indian Telecom 

Services. In response to a circular No. L-11013/01/2009/-

ITT dated 18th  March, 2009 of the joint Secretary (Training 

Division) of DOPT/Ministry of. PPPG and P of Government of 

India(inviting officers to join 8th Post Graduate Programme 

in public Policy and Management during 2009-2011 at the 

Center for Public Policy of Indian Institute of Management 

at Banglore); the Applicant offered his candidature. At 

the relevant time the Applicant was GM(WL) of BSNL at 

Bhopal. His Application (to go for training in question) 

was submitted on 02.04.2009 to CGM (1) of M.P. Telecom 

Crcle, Bhopal. The Select list circulated by IIM,Bangalore 

was circulated on 05.05.2009; wherein the name of the 

Applicant was shown at Sl. No.22 of the merit list. DOPT of 

Government of India, wrote a letter to the Director 

(Training) of DOT disclosing the names of 10- ITS officers, 

selected for undergoing training in question. As it 

appears, out of the 10 officers named in DOPT's letter 

dated 12th May 2009, 9-officers were on.deemed deputaç. 
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to BSNL/MTNL and as it appears, in the said premises,.. the, 

DOT wrote a letter (on 22.05.2009) to MTNL/BSNL to do the 

needful relating to the 9 officers. Immediately thereafter, 

by D.O. letter dated 25th May 2009, the Chairman and 

Managing Director of BSNL wrote a letter to the Secretary 

to the Government of India, in the department of 

Telecommunication; wherein it was stated as under 

4. In view of that major current 
restructuring process being undertaken 
by BSNL and many running crucial pilot 
programmes, we are not in the position 
to depute any more officers at these 
levels. You would kindly appreciate 
that BSNL is currently passing through 
a critical phase of these 
transformation and continuity of 
services from our such officers is 
pivotal to the success of this 
critical exercise 

S. 	In view of the above< I would 
request you to kindly review, the 
decision for deDutina any moreofficers 
for Long Term Manaaement Proaramme as 
communicated vide DOT letter No.20-
7/2002-I'R(B) dated 22nd May 2009." 

The Applicant on 29.5.2009 and on 02.06.2009 

submitted, representations before the Chairman and Managing 

Director of BSNL(Annexure-A-9) and to the Secretary to the 

Department of Telecommunication of Government of India 

(Annexure-A-10) respectively; requesting them to relieve 

him to report at the training Programme at IIM/Bangalore. 

In his representation under Annexure-9 dated 

29.05.2009 the Applicant has pointed out that as the age. 

limit for the said Course is 50 years; this will be a last 

chance for him to take the programme., Apparently, the 

Applicant is going to attain 50 years of age 7 q--- 
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In the aforesaid premises, since time was running 

against him, the Applicant has approached this Tribunal (by 

way of filing this present Original Application under 

Section 19 of the Administrative Tribunals Act 1985) with a 

prayer to direct the Respondents to relieve him immediately 

to attend the programme in question at IIM at Bangalore. 

Copies of this O.A. have already been supplied 

to MrG.Baishya, learned Sr. Standing Counsel and to 

Mr.BC.Pathak, learned counsel for BSNL. 

Heard Mr. B. S. Basumatary, learned counsel 

appearing 	for the 	Applicant and the 	above 	named 

representatives of Government of India and that of BSNL and 

perused the materials placed on record. 

It appears from Annexure-6 dated 25"  May 2009 

that the CMD of BSNL pointed out the genuine difficulties 

of BSNL Organization and requested the Secretary of the 

Department(DOT) of Govt. of India to review the matter of 

deputing officers on long tenure management programme. 

Since, the matter requires urgent review, the DOT of 

Government of India must be examining the matter with all 

anxiousness. While doing so. they should also look to the 

grievances of the officers like the Applicant: who pointed 

out that unless he goes for the training in the present 

batch of 2009-2011. he may become over aged to attend such 

programme in future batch. It appears from Annexure- A-7 

dated 25.05.2009 of IIM/Bangalore that the course is going 

to start latest on 15 th  June 2009 and, therefore, the CMD of 

BSNL and SecretarY of DOT of Government of India 
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expeditiously considering the matter pertaining to relieve 

of the Applicant to attend the programme in question. This 

being a case involving policy, the matter is hereby remited 

to the Secretary of Government of India in the Ministry of 

Telecommunication (Respondent No.1) and to the CMD of BSNL 

(Respondent No 7) to take an expeditious decision to 
,. 	.... ,... 

relieve the Applicant well before 15 th  )une 2009. 

With the aforesaid observations and directions 

this O.A. is disposed of.. 

Send copies of this order to the Respondents (along 

with the copies of O.A..) and free copies of this order be 

also be supplied to the Applicant and the learned counsel 

appearing for the parties. The Applicant/Advocate for the 

Applicant shall remain free to Tele Fax a copy of this 

order to the Respondents; who should take immediate steps 

to resolve the problem in hand expeditiously, so that the 

grievances of the Applicant can be sorted out well before 

15.06.2009.. 

(N0RANJAN MOHANTY) 
VICE-CHAIRMAN 

LM 
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F.. uwahati Bench 	 - 

DISTRICT : KAMRUP 

IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, GUWAHATI 

BENCH AT GUWAHATI 

O .A. NO. I 	OF 2009 

-BETWEEN- 

SHRI LALFP MOHAN SANWAL, 

APPLICANT 

cx1l1 
	 -AND- 

THE UNION OF INDIA & ORS. 

RESPONDENTS 

SYNOPSIS: 

That the applicant belongs to ITS cadre and working as 

General Manager, BSNL, Eastern Telecom Region, Dimapur, 

Nagaland. He is duly selected by IIM, Bangalore to be sponsored 

by his Cadre Controlling Authority to undergo 2 years Post 

Graduate Programme in Public Policy and Management as 

envisaged by the policy decision of the Government of India 

through Circular dated 18-03-2009. However, the stand taken by 

the cadre controlling Authority i.e. the DoT not to bear 

\J 
expenditure towards domestic component and course fees of 

Rs.4,25,000.00 and also the stand taken by the BSNL not to 

relieve the applicant enabling him joining the 8th  PGPPM, 2009-11 
. 00 

0• 
- 	at JIM, Bangalore made the fate of the applicant very uncertain in 

respect of joining the aforesaid PG programme. It is pertinent to 

mention that the joining date in the aforesaid PG programme has 
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;Guvvahati BeflC' 

been rescheduled to be 13th June, 2009 and latest by 15th June, 

2009. Guriously, the cadre controlling authority i.e the DoT has 

invidiously discriminated the applicant by sponsoring one 

Lopantha Mohanty presently working in the DoT being similarly 

situated with the applicant and allowing her sto join the 8th 

PGPPM, 2009-11 at IIM, Bangalore and denying the same to the 

applicant on two counts one being the applicant servh]g in BSNL 

on deemed deputation and another being on the plea of shortage 

of manpower. In the circumstances the action and non-action of 

the cadre controlling Authority and BSNL is violative of 

Fundamental rights of the applicant guaranteed under Article 14, 

16 of the Constitution of India, natural justice and policy decision 

of the Govt. of India. Moreover, the same is totally against the 

principle of justice, equity and administrative fair play. Hence 

this application has been filed for redressal of his grievances. 

Filed by: 

rZ cate 

42 
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r' 
uwahati Bench 

DISTRICT : KAMRUP 1 	
/ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
BENCH AT GUWAHATI 

O.A. NO. f 0? OF 2009 

-BETWEEN- 
• 	 SHRI LALIT MOHAN SANWAL, 

..... .APPLICANT 

-AND-. 

THE UNION OF INDIA & ORS. 

.RESPONDEN'rS 

LIST OF DATES 

• 	S1.No Date Particulars Annexurè 

Circular issued by the DoPT 
regarding 	Sponsonng 	of 

 18.03.2009 
Group-A.Officers:in PGPpM H 

• 	 • 2009-2011 at IIM, Bangalore A-I 

alongwith 	terms 	and 
conditions 	- •. 

Forwarding of Application of 

 02.04.2009 the applicant for 	nomin- 
-A-2 ation in the 8th PGPPM 2009- 

2011 at IIM, Barigáiore • 

• 

I 

Order 	dated 	08.04.2009 

3 • 

08-04-2009 passed by the Hon'ble CAT, 
Guwahati Bench disposing Of, • A-li 

O.A.No.67/2cJ09. • 
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List 	of 	selected 	officers 
published 	by 	the 	JIM, 

4. 05.05.2009 Bangalore to participate in A-3 
th PGPPM 2009-2011 at IIM, 

Bangalore 

List 	of 	10 	ITS 	officers 
selected by JIM, Bangalore 

5. 12.05.2009 A-4 
serving in BSNL on deemed 
deputation 

DO letter issued by the DoT 
to 	BSNL 	and 	MTHL 
requesting to pay domestic 

6. 22.05.2009 A-5 
components course fees to 

the 9 ITS Officers serving in 
BSNL. 

Letter from the BSNL to the 
DoT expressing in bility to 

7. 25 .05 .2009 relieve the ITS officials to join A-6 
th  PGPPM 2009-2011 at IIM, 

Bangalore 
An intimation to one of the 

• selected officers 	to partici- 
pate in 81h PGPPM 2009- 
2011 	at 	IIM, 	Bangalore 8. 25.05.2009 A-7 regarding 	reschedule 	of 

• 
registration 

I date fixing 13th 
June, 2009 and latest by 
15th June, 2009. 

Representation 	made 	by 
applicant to BSNL against 9. 29.05.2009 A-9 the 	non-action 	of 	the 
Respondents. 
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cc 

(3) 	 JUN 

 Copy of the interim order 
passed by the CAT, Jabalpur 
ified in O.A. 	by the two 
selected ITS officers serving 

02.06.2009 in BSNL against the action A-8 
and 	non 	action 	of 	the 
RespOndentscreating setback 
in joining 8th PGPPM 2009- 

2011 at IIM, Bangalore 

Representation made by the 
applicant to the DoT, against  02.06.2009 

. A- 10 the 	non 	action 	of the 
Respondents. 

Filed by: 

G ((Adcate 	9 
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DISTRICT : KAMRUP 
IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, GUWAHATI 

BENCH AT GUWAHATI 

O.A.NO. 	 OF 2009 

-BETWEEN- 

SHRI LALIT MOHAN SANWAL, 

........APPLICANT 

-AND- 

THE UNION OF INDIA & ORS. 

RESPONDENTS 

INDEX: 

SL.NO. 	
PARTICULARS 	 PAGE 

APPLICATION 	 ... 

- 2í i 

VERIFICATION 	 .. 

ANNEXURE-A-lCircular issued by the DoPT 

regarding Sponsoring of Group-

A Officers in PGPPM 2009-2011 

at IIM, Bangalore alongwith 

terms and conditions  

ANNEXURE-A2 Forwarding of Application of the 
applicant for nomination in 
the 8th PGPPM 2009-2011 at 
IIM, Bangalore 	 •.. 2. 

ANNEXURE-A3 List of selected 	officers 
published by the IIM, Bangaiore 
to participate in 8th PGPPM 
2009-2011 at JIM, Bangalore 	... at 



Ecen
Thbuna'  

I hUN 2009  

(2) 	..... 

6; ANNEXURE-A4 List of 10 ITS offiersselected 
by .  IIM, Bangalore serving in 

.1 	BSNL ovtdeemed deputation 

ANNEXURE-A5 DO letter issued by the DcT to 
BSNL and .MTNL requesting to 
• pay domestic component/ 
course fees to the 9 ITS Officers 
serving in BSNL. 	. ... 2i 

ANNEXURE-A6 Letter from the BSNL to the Do'!' 
expressing inability to relieve. 
the ITS officials to join 8th 
PGPPM 2009-2011 at 
Bangalore 	 .. . .. .. g 

ANNEXURE-A7. An intirnation to oneof the 
selected officets to partici-pate 
in 8th PGPPM 2009-2011 at HM, 

• Bangalore regarding reschedule 
of registration date fixing 13th 
June, 2009 and latest: by 15th 
June, 2009. •. . •. 3,  

ANNEXJRE-A8 Copy of the interim order 
passed by the CAT, Jabalpur 
filed in O.A. by the two selected 
ITS officers serving in BSNL 
against the action and non 
action of the Respondents 
creating setbabk in joining . 8th 
PGPPM 2009-2011 at IIM. 
Bangalore 	. 	. 	. 	..... . , 

ANNEXURE-A9 Representation 	made 	by 

applicant to I3SNL against the 

non-action of the Respondents. ... • 2 
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ANNEXIJRE-A1O Representation . made by . the 

applicant to the DoT against the.. 

non action of the Respondents. 

ANNEXURE-Al 1 Order dated 08.04.2009 passed . . 

by the Hon'ble CAT, Guwah Lti.... 

Bench disposing of 0 A No 
67/2009. 

VAKALATNAMA 	. 	. . 

FOR USE IN THE TRIBUNAL OFFICE: 

Date of Filing 

Registration No 

Signature 	: 

Filedby.:- 
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IN THE CENTRAL ADMINISTRATIVE TRrnUNAL, GHATI: . LZ 

BENCHAT GUWAHATI. 

:TOANO 	 OF 2009, 

APPLICATION. UNDER SECTION 19 OF THE ADMINSITRATIVE 

	

TRIBUNALSACT,i985 	•... 	 . ... 

-BETWEEN-. 

SHRI LALIT MOF AN'SATt AL,' 
.S/o Sri.Girtsh Chandra Sanw1 
General Manager, BSNL 
Eastern Telecom Region, 
Opposite to Suer Matket;. 
Dhnapur,.Nagaland,.. :. . 

pj. (9flk2.. 
• 	 • 	-. .......APPLICANT 

1. THE UNION:'OF INDIA, 

represented by the Secretary to th 
Govt. of India, 	• 	.• 

Ministry of CommiLmications and 
formation.Technology, ., 

PepartmentofCorninunicatjons, ,. 

Sanchar Bhawan, 

Ashoka 

New Delhi; Pin-I 10001 .- 

.1 
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2. BHARAT SANCHAR NIGAM LTD. 

Represented by the Chafrrnan-cum 

Managing Director, Bharat Sanchr 

Bhawan, H.C. Mathur Lane, 

Janpath, New Delhi, 

Pin-110001.> 

• 3. The Member (Services) * 

Telecom Commission,. 

Ministry of Communications and 

Information Technology, 

Department of Telecommunications, 

Sanchar Shawan, 

20, Ashoka Road, 

New Delhi, Pin-i 10001 

4. The Member (Finance),: 

• Telecom Commission, 

Ministry of Communications and 

in] ormation Technology, •. 

Department o11'elécomxnunicatiOns,. 

Sanchar Bhawan, 

20, Ashoka Road, 

New Delhi, Pin- 110001. 
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5. 'FheDirector(IR.1:1).. 

Govt. of India, 

Ministry ofCornmünjcajonsand••: 

Information Technology,: 

Department of Teleco  mmunications 

	

51 Sanchar Bhawan, 	T 

20, Ashoka Road, 

New Delhi, Pin-1i0001. 

6. The Secretary to the Govt of India, 

Ministry of Personnel, 

PUblic Grievances and Pensions 

(Department of Personnel and 

Training Division) 

Block 4,3rd Floor, 

Old JNU Capmus, New Delhi 

Pin-i 10067 

7. The Chairmancu1nManagjng.Jyjector,: 

Bharat SancbarNigth Ltd. 

BharatSanchar Bhawan, : 

H.C. Mathur Laie,Janpath,. 

	

New Delhi, Pin-i 10001 	'- 



IV 

COfltrnl Admin1StrjThbun , 	(Q 

(4) 

:!rljywt  a hqa ;:;W;4  

• 8. The Chief General Manager, 

Bharat Sanchar Nigayri Ltd. 

.... 

• 	6th Floor, 34, BBD Bag, 

Koikata, Pin-70000i;. 

9 The Chairperson, 

Post Graduate Programme.onPub& 

Policy and.Managernent, 

Indian Institute of Managexnent..:. 

Bangalore, Banner Ghatta Road, . 

Bangalore, Karnataka, 	.. . • 

Pin : 560076.—... 

RESPONDENTS. 

DETAILS OF APPLICATION; 

•1. PARTICULARS OF THE ORflER AGAINST WHICH: THE 

APPWTION IS MADE: 

This application is made against the oer passed by the 

India in the Ministiy of Communications and IT, Department of 

Telecommunications intimated to the CMDs of both the MFNL 

and BSNL under the hand of the Director (JR-i 1) Govt. of India,.:. 

Ministry, of Communications and IT, . Department of:. 

Telecommunications vide DO.No. 20-7/2002-JR (B) Dated 2205H 

2009 (Annexure-A-5) . and the view communicated to thc'Gôvt. ot: 

India by the Chainnan-cum-Managng Director .  of BSL vide his 
• 	Memo No.7-16/2004'PIg (Policy) dated 25-05-2009 (Annexüre- 



I I JUN 2009 
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which have flouted the Govt. of India Policy in respect of; 

sponsoring officers to ITS cadre in 8th. Post Graduate Programme 

in Public Policy and Management during 2009-1 1... at the centre for 

Public Policy, Indian. Institute of Management, Bangalore as 

circulated vide Memo No.L-11013/01/2009-L'FT dated 18-03-

2009 and also violated the fundamental rights of. the .applicat 

guaranteed tinder Article 14,16 and 21 as well as principles of 

natural justice. . 

JIJRIS1DICTION: 

The appi cant declares that the subject matter of the order against: 

which he wants redressal is within the jurisdiction of this Hon'ble. 

TribunaL 

LIMITATION:. . 	
. 

The applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative 

Tribunal Act, 1985., 

FACTS OF THE CASE: 

4.1 That the humble applicant is a citizen of India and has 

• . been serving in the Cadre of Senior Administrative 

'Grade (SAG) of ITS Group-A of the Department of.. 

Telecom (DO. Presently, he is working., on deemed. 

deputation to Bharat Sanchar Nigam Ltd. (I SN]:) 111 

the post of General Manager, BSNL, Eastern Telecom. 

Region (ETR) at Dimapur under the control of the 

Chief General Manager, BSNL, ETR, KolKta. It is 
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pertinent to mention here that, prior to that he had 

been working as GM (Wireless Planning) under the 

control. of CGMT, M.P. Circle, BhopàL 
4 

4.2 That the humble applicant respectfully states that 

• after obtaining ;.. Degree in Electronic & 41 

Telecommunication he was selected through UPSC for 

ITS in the year 1986 at the disposal of the Deparinient 

of Telecommunications and since his ounng th? 
service the applicant has been maintaining clean and 

unblemished service records. .. 

4.3 That the Govt. of India in the Ministry of Personnel,. 

Public Grievances and PensiOns, Depariment :f'. ..; 

Personnel and Training (Training Division) have .taketf. 

a policy decision for sponsoring . a Post Graduate 

Programme in Public Policy and Management (PGPPM). 

at the Centre for Public Policy, Indian institute of 

Management, Bangalore meant for serving officers 

Group - "A" in the seniority of 7-20 years.'Assuchby: 

now as many as 7 batches of officers have undergone ...... 

the aforesaid PGPPM and vide Circular No.L- ........... 

11013/01/2009 LTT dated 18/03/2009 issued in the 

Ministry of Personnel, Public Grievances and Pensions, 

Department of Personnel and Training (Training 

- Division) addressing to the 

.i. Chief Secretaries to all the State Governent 
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ii. Administrators of Union:Territorj ;  

ill. Secretanes (All Ministries/ 

Government of India) 

iv. DGs/Directors .of,State Training institutions. 

inter alia, informed about the commencement of 

• . ... .8th Post Graduate Programme in Public Policy and 

Management during 2009-11 at the Centre for Public..• 

Policy, Indian Institute of Management, Bangalore" 

-. from 1-06-2009. Important paragraphs of the 

aforesaid circular:are reproduced which run thus - 

3. 	.......................We propose; to select 'only 30 

participants . fort the .8th programme in other to 

ensure . a high degree of excellence. 

S. I am enclosing a copy of the . lerms and . 

conditions for officers . admitted, to the 

programme I would request . you to kindiy 

circulate 
I the programme amongst•your officers 

and encourage as many as possible to apply: 

'. Course fee The course fee willbe paid as' under: 

a) . The, cost of the domestic component of the 

programme(Rs.4..25 lakhs- Rupees 'Four 

lakhs and Twenty five Thousand only) will' 

be met by the respective cadre contrciling : 
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authority (for example DOFF for LAS;. 

Offlcers, MHA for IPSofficers etc.) •.. . 

b) The cost of the international component of 

the programme will be met by D0PT for all ' 

the participants. For this purpose, the 

liability of the DoN' would be only towards 

payment of air . re'.,., .Oi.ii 	.fees

accommodation and admissible per 

at the slab rates prescribed Any 

expenditure. over and above this would be 

borne by the concerned, sponsoring. 

•Ministry/ Department. 

. The sponsoring oxganizalion, vz, the oiganiz.tinn 

iwhere the officer is currently posted,wii alsonteet 

:.the'COstiof (a) pay and allowancesduring'.'thç"'..,',, 

training period (b) travel from place of. posting to . 

'Bàngalore and back (c) travel costtowards field 'visit'. 

of the participants for collection of data/information 

on their dissertation and visit to : Bangalore for .... 

presentation of the dissertation . and (d) a one time 

allowance' of Rs. 1500 (Rupees Fifteen 'Hundr&i 

only) for stationery etc. 

2. Nomination of suitable officers, in the 'enclOsed 

proforma, after obtaining necessary . clean 'nces

'from Cadre Controlling Authority/ 
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Government (wherever necessary) may please be 

sent to this Department so as to reach as on or.  

before 6th April, 2009 Nominations received after 

this date will not 'be considered A'copy of the 

application may also be sent to the Chairperson, 

Centre for Public Policy, irdiar'In'titute of.. 

Management, Bangalore, Bannerghalla Road, 

Bangaiore-56Oo76. in order to save time, officers 

an advance copy .  of" ,the aplication: 

dfréctly 'to. this departerit. Howevei their selection 

will not be co'nfirned without the ththal'application 

duly recommended by their cadre Controlling 

authorities 

' The nominations would be screened/scrutinized 

and siiitable.l officers '*ill be. calledfor' an 

interview-.'..'.'.."  

A true photostat copy of the aforesaid 

circular dated 18/03/2009 is annexed 

herewith and marked as ANNEXIJRE-A-J 

.4.4' That the' applicant respectfully'states: that 

alongwith the aforesaid circular dated 18/03/2009 

(ANNEXURE-A-1) a copy of 'erms and Conditions" 

was enclosed Accordingly in paragraph 2 of the 
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aforesaid Terms and Conditions" eligibility has been 

prescribed which runs thus - 

"2. 	Eligibility: 

The Programme is open to officer of All India 

Services, Central Services organized and non-

organised , technical & non-technical faculty 

members of state Administrative Training 

institutes and also officers of the State Civil 

Services subject to the following eligibility 

conditions: 

Officers of All India Services, Central 

Services should have put in 7 years 

Length of of Group - 'A' service. The state Civil 
(1) 

Service Service Officers should have put in at 

least 9 years of service in Group-A 

(Class-I) 

The Officers should not be more than 

50 years of age as on 1-6-2009 (53 

(ii) Age years in case of officers belonging to 

Scheduled 	Caste 	and 	Scheduled 

Tribes) 

Earlier 
(ill) 

Training 
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4. Conditions for officers admitted to the 

programme: 

In case of officers, sponsored by the 

Government of India for this piogramme, the following 

conditions will apply :- 

(1) 	The entire period of training (Institutional 

training of 12 months) will be treated as on 

duty under FR9 (6)(b) (i); 

The 	Ministries/ 	Departments/ 	State 

Governments may ff1 up vacancy caused .by 

the deputation of the officers; 

(fli) 

(iv) 

(a) 	The Officers will be treated as On duty 

on tour. They will draw travalling allOwances as 

on tour and allowances as per paral 1(a) Of the 

Ministry of Finance Department of Expenditure 

O.M. 19030/2106-E-lV date 24.03.86 amended 

from time to time. 

4.5 That the applicant respectfully states that pursuant to 

the aforesaid circular dated 18/03/2009 (ANNEXURE-

A- 1) he has routed his application through proper 

--------- 	 - .1- 	.-- 	- 	- 
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ôhannel' vide letter No. GM...(WL-1) '.Adrnn./PF/Q-. 

005/07-08 dated 02.04.2009. 	 '• 

A Photostat 	true copy of the . 

aforesaid letter. dated 02.04;2009 is 

annexed herewith and marked as 

ANNEXURE-A-2 hereto 	. 

4.6 That thereafter he was called for interview conducted 

by . JIM, Bangalore for selection to undergo the 

aforesaid 8th . PGPPM in JIM, Bangaiore Altogether 30 

officers alongwith the applicant were duly selected 

who belong . to various cadre through the interview ..... 

and accordingly list of 30 selected officers for PGPPM" 

2009-2011 Batch was published by :  the said JIM, 

Bangalore in which the name of the, applicant figures 

at 22ndposition. 

A true Photostat copy of the aforesaid 

select list is .annexed herewIth and 

marked as ANNEXIJRE-A-3 herewith. 

4.7 That . thereafter the Ministry of Personnel, . Public , . 

Grievances and Pensions' Department of Personnel &. 

Training (Training Division) vide their letter No. k 

1 1013/01/2009-rn Dated 12.05.200q informed the 

Department of Telecommunications that total 10 

officers including the applicant belong to ITS Cadre 

have been selected by the JIM, . Bangalore for 8th 
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communication, interalia, it was clearly added to 

• lollow the terms and conditions incorporated in'the 

aforesaid circular dated 18.03.2009 (ANNEXURE-A-1), 

more particularly in respect of forwarding necessary  

clearance to the DOPT with a copy to JIM, Bangalore, 

latest by 22.05.2009 with' clear indication to bear the 

expenses by the Cadre Controlling Authority for the 

domestic component/ course fees of the programme 

etc. 

A . true Photostat copy of the 

aforesaid letter dated. 12.05.2009: 

is annexed herewith and . marked 

as ANNEXURE-A-4 hereto. . 

4.8 That the applicant respectfully states' that the Cadre', 

Controlling Authority of the applicant,' i.e. . the DOT 

vide their DO No. 20-7/2002-JR (B) Dated 2205.2009 

expressed theft happiness in selection of 10 officers for 

81h PGPPM-2009-201 1 at JIM, Bangalore serving in 

BSNL with request :t0 BSNL to relieve them enabling 

to join the said programme scheduled to start from 1St ' 

June, 2009 at one hand and curiously with fUrther 

request to pay the course . fee.( domestic component of 

the payments @ 4.2 lakhs per, officer) flouting the 



Genti1 M'34d7W$ trthun 

1 'JUN2009 

(14) j 

'L. 	
uwahati Benth 	j 

extant circular dated 18/0312009 (ANNEXURE-A-I) on 

the other hand. 

A copy of the aforesaid DoT letter 

dated 22 .05 .2009 • is annexed 

herewith and marked as ANNEXURE-

A-5 hereto. 

4.9 That in turn the BSNL have addressed a letter to. the 

Secretary, Department of Telecommunication, Govt. of 

India vide No. 7-16/2004-Trg (Policy) Dated 

25 .05 .2009 expressing inability to 'depute any lofficer of 

the ITS cadre in 8th PGPPM-2009-201 1 at HM, 

Bangalore and as such the BSNL have requested the.. 

DoT to review the Policy decision of the Govt. of India 

taken by the DOPT very absurdly. 

A true Photostat copy of the 

aforesaid letter dated 25-05-2009 

is annexed herewith and marked 

as Annexure-A-6 hereto. 

4.10 That the . applicant respectfully states . that the .... 

fesponden1s have biasédly and discriminatorily 
tveA Out V*La &f>tcrk 4

vvL sirrilarly situated officers presently who ha'b'eèn 

placed under. the control . of the DoT only on the 

ground that the applicant is placed under the control 

of the BSNL on deemed deputatJon To wit it may be 

stated here that the Respondents have already given.. 
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all clearance including payment of domestic 

component/course fee etc. to one Lopaudra Mohanty 

whose name figures at Sl.No.9 of the select list 

alongwith 29 other selectees prepared by TIM, 

Bangalore for PGPPM 2009-2011 

4.11 That the applicant respectfully states that the 

commencement of the aforesaid PGPPM-2009-20 11 at 

JIM Banglore which was Scheduled to start from 1st 

June, 2009, however, from the communication made 

by Administrative officer PGPPM, JIM Bangalore to one 

of the selectees Shri Avnish Kumar vide letter dated 

25.05.2009 it is now learnt that the inauguration 

programme is now rescheduled for 13th June, 2009 

and giving outer date latest by 15th June, 2009 for 

registration ofjoining the programme by the selectees. 

A true copy of the aforesaid 

letter dated 25.05.2009 is 

annexed herewith and marked 

as Annexure-A-7 hereto. 

4.12 That some of the other selectees being aggrieved on 

the action and non action of the Respondents have 

already ffled O.A. in the Hon'ble CAT, Bangalore 

Bench which has been numbered' - as OA. 

221/2009 (Mrs. N.R. Philips & 3 others -vs- The Union 

of India and other),the Hon'ble CAT, Bangalore Bench 
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while taking up the matter for adjudication has been 

pleased to pass an interim order directing the 

respondents to relieve the applicants in the said O.A. 

enabling them to join the PGPPM-2009-201 1 in IIM 

Bangalore. 

4.13 That the applicant respectfully states that some other 

.selectees and similarly situated officers have also 

filed O.A. in the CAT at Jabaipur in the name. of Shri 

Dinesh Sharma & others-Vs- BSNL & others. The 

Hon'ble CAT, Jabalpur entertaining the aforesaid. O.A. 

is pleased to pass an interim order, directing the 

Respondents to relieve both the applicant well in time 

to enable them to join the 8th Post Graduate 

Programme in Public Policy and Management (2009 

2011) 

A copy of the aforesaid interim order 

dated 02.06.2009 passed by the 

Hon'ble CAT, Jabalpur is annexed 

herewith and marked as Annexure-

A-8hereto. 

4.14 That the applicant respectfully states that being 

aggrieved by the action and non actionof the 

Respondents has submitted a representation to the 

CMD, BSNL on 29.05.2009 requesting him to relieve 

the applicant to join the said post of PGPPM, 2009- 
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2011 at IIM, Bangalore. in his said representation it 

:...was also infoed the BSNL that since he is narg to 

• 50 years of age which is the maximum age limit, hence . • . 

• denial of his deputation to the said PGPPM as a last 

chance shall be once for all deprived from the chance 

of participating such highly sophisticatprograthme...... 

A copy of the afoiesaid : 

representation dated 29.05.2009 is 

annexed herewith and marked as 

ANNEXIJRE-A-9hereto. 

.4.15. That the applicant finding no reply from the •BSNL 

again submitted anotherrepresentation directly, to his 

cadre Controlling Authority i.e. the DOT with request 

to relieve him enabling joining the said PQPPM, 2009-

2011 at IIM, Bangalore vide his representation dated 

02 .06.2b09. 

A copy .  . of the representation 

dated 02.06.2009 is annexed 

herewith and marked as 

ANNEXIJRE-A- 10 hereto. 

4.16 That the applicant respectfully states that the H.on'ble:, 

CAT, Guwahati Bench had an occasion todeal with an .•  

OA. No.67/2009 ( Shri Neeraj Naka-vs- The Union 'of 

• India & others) which was filed against the similar 

action and non action on the part of the Respondents • • . 
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in respect :f  relieving him to• participate in3.rd 

PGPPMP at IIM, Ahmedabad (2009-2010) and also n 

denial of payment of domestic component/ course fees. 

of Rs. 2,50,000.00 ( Rupees Two Lakh Fifty Thousand) 

by his Cadre Controlling Authority i.e. the DOT.. It is 

pertinent to mention here that the aforesaid O.A. was 

disposed of by this Hon'ble Tribunal vide order dated 

08.04.2009 inter alia with the following directions .  

. ......................................... .........ttiis 	tiitter 	is . 

remitted to the authorities of the applicant [i.e. 

Respondent NOs 1 to 71 ; who should expediti=: . 

ously decide the matter relating to release of Rs: 

• 2,50,000.00 (Rupees Two Lakh Fifty Thousand) 

in favour of IIM/Ahmedabad [in respect of theT .. ......:. .. . 

• Applicant] in term of their action taken under 

office . Memo. dated 24.04.2008 of DoT and.. 

promise held out. under .DoPT . Circular dated 

20.02.2009 and, pending the said decision, they.. 

• should do well and relieve the Applicant 

immediately so that he .:can report .at 

IIM/Ahmedabad in order to. participate in the: 

"PG Programme in Public Managezent and 

Policy 2009-10" well before 12.04.2009." 
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1. 

A copy of the order dated 08-04=2009 

is annexed herewith and marked as 

ANNEXTJRE-A-11 hereto. 	71 

4.17 That the impugned action and non action: of the 

respondents is arbitrary, malafide and outcome of 

whim and caprice of some authority at some quarter 

with ill 'design to defeat the pOlicy decision. of thç.. 

Government of India. 

4.18 That there is no justification. in notitakhg pronpt. 

action to relieve the applicant for joining the said post, 

at par with similarly situated officer. . 

4.19 That the applicant is challenging :the tiorianci in; 
action of the Respondents on the following grOunds...:: 

5..GROUNDS URGED:. 	. 	. 	. . 

5.1 That the Respondents are bound by :pri;.cipesqf 

• . promissory estoppel after having accepted the 

candidature of the applicant, selected him and after,  

iSsUing the cadre clearance to him. Tie Respondents• 

should have promptly relieved the applicant toenable 

him.to  jOin the relevant course at JIM, Bangalore. 

5.2 That the inaction of the Respondents is arbifraiy,.. 

• unjust5  unreasonable, unfair and runs •contrazy to. 
their own scheme/ circular dated 18th March, 2009 

NNEXURE-A-. 	• 	. . 	. . 	.• 	-. 
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5.3 That the impugned action is whofly unfair and against 

all : cannons of justice. The applicant has a valuable 

legal right to prosecute the course for which he is 

selected and the inaction of the department in not 

relieving him is solely attributable to the Respondents. 

5.4 That the order passed by the Guwahati Bench in O.A. 

No. 67/2009 is a judgment in rem and 

therefore the Respondents should hay made it even 

otherwise, the inaction of the Respondents is bad in 

law and liable to be deprecated by this Hon'ble 

Tribunal. 

DETAILS OF. REMEDIES EXHAUSTED: 

The applicant hereby declare that he . does not have any 

remedy against the impugned in-action. However, the applicant 

has preferred representations but to no avail. if an ad interim 

relief is not granted the O.A. may render infructuous. 11 

RELIEFS SOUGHT FOR: 

It is, therefore, prayed that this Hon'ble Tribunal may kindly 

be pleased to: 

Summon the entire relevant record from the 

Respondents for its kind perusal. 	= 

Command the Respondents to relieve the applicant for 

two years Post Graduate Programme in Public Policy 

and Management (2009-2011) commencing from June, 

2009 and comply with the circular dated 18.03.2009. 
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iii. Any other order/orders, which this Hon'ble Tribunal 

deems fit and proper. 

9. INTERIM RELIEFS: 

In the interim pending disposal of this original application 

the Hon'ble Tribunal may be pleased to direct the 

Respondents togive provisional clearance to the applicant 

for sponsoring him by relieving him facilitating to join the 81h 

PGPPM, 2009-2011 at HM, Banglore on or before 13th June, 

2009 in terms of the order dated 8.4.2009 passed by this 

Hon'bie Tribunal in O.A. 67/2009 (Annexure-A -1.1) taking 

into account of exigency of the situation and circumstances. 

10. MM1ER NOT PENDING OR PREVIOUSLY FILED:: 

The applicant further declares that the subject matter/ order 

regarding which this application has been made is not 

pending or previously field before any other court of law, 

Tribunal or any authority. 

	

11. 	PARTICULARS OF POSTAL ORDER: 

i) Indian Postal Order No.: 3 Gt ' -tO9 5 31-i 

ii Date of issue of P.O.:  

Name of the post office 

from which P.O. is drawn: C u i-s 

Name of the post offlce at which payable: 6 u 	it, 

	

12. 	DETAILS OF INDEX: 

As per details enclosed 

	

13. 	LIST OF DOCUMENTS:. 

An index containing particulars of the 	documents 

indicating its respective Annexure is enclosed herewith 

separately. 
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VERIFICATIONS 

I, Shri Lalit Mohan Sanwal, aged about 49 years,: S/oShri Girish.-.. 

Ch. Sanwal presently working as General Manager, J3SNL, 

Eastern Telecom Region, Dimapur, Nagaland under the  control of . 

CGM, ErR, Kolkata, and presently a resident Vof.opposite to Super 

Market, Dirnaput, Nagaland do hereby solemnly verify .  that 

contents of paragraph . 1., J the best of 

my knowledge and belief and paragraphsl 

true to my belief made ofl legal adviceafld that! have not 

suppressed any n terial facts. V V V 

	 V 	

V 

• And I set my hand in this verification this the. 20.tiay of V 

June, 2009 at Guwahati. :• 
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ANiL. - A-I 

No. L-1 10 13/01/2009- LTT 
Government of India 

Ministry of Personnel, Public Grievances and Pensions 
Department of Personnel and Training 

(Training Division) 

Block-4, 3d  Floor, Old JNU Campus 
New Mehrauli Road 
New Delhi-110067 

Dated: 181h  March, 2009 
To 

The Chief Secretaries to all State Governments 
Administrators of Union Territories 
Secretaries (All Ministries/Departments in Government of India) 
DGs/Directors of State Training Institutions 

Subject: 8t  Post Graduate Programme in Public Policy and Management during 2009-11 at the Centre 
for Public Policy, Indian Institute of Management, Bangalore - reg. 

Sir/Madam, 

The Department of Personnel and Training is sponsoring a Post Graduate Programme in Public 
Policy and Management (PGPPM) at the Centre for Public Policy, Indian Institute of Management, 
Bangalore every year. The 71h  Programme had begun in June, 2008 and is currently in progress. 
Twenty eight officers from various services are participating in the Programme. The 8th  Programme is 
scheduled to commence from 1" June, 2009. 

2. 	The Programme is meant for serving officers of Group "A" service, in the seniority Of 7-20 
years. This has been designed as a high quality programme with, a set of core courses as well as a 
range of electives. It includes an international module of about seven weeks' duration at Maxwell 
School of Citizenship and Public Affairs, University of Syracuse, USA. 

3.. 	Residential family accommodation has been built at IIM, Bangalore for the participants. We 
propose to select only 30 participants for the 8" programme in order to ensure a high degree of 
excellence. 

4. 	During the course of training at Maxwell School, Syracuse, the participants are expected to 
stay at the accommodation arranged by the llM-B and/or collaborating institution as the case may be. 
No requests for making alternate arrangements for stay by participants themselves will be 
entertained. 

I am enclosing a copy of the terms and conditions for officers admitted to the programme. 1 
would request you to kindly circulate the programme amongst your officers and encourage as many as 
possible to apply. 

Course fee: The course fee will be paid as under: 

(a) The cost of the domestic component of the programme (Rs 4.25 lakhs—Rupees four lakhs 
and twenty five thousand only) will be met by the respective cadre controlling authority 
(for example, DoPT for lAS Officers, MHA for IPS officers etc) 
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(b) The cost of the international component of the programme will be met by D0PT for all the 
participants. For this purpose, the liability of the DoPT would be only towards payment of 
air fare, course fees, accommodation and admissible per diem at the slab rates prescribed. 
Any expenditure over and above this would be borne by the concerned sponsoring 
Ministry/Department. 

The sponsoring organizations, viz, the organization where the officer is currently posted, will 
also meet the cost of (a) pay and allowances during the training period (b) travel from place of posting 
to Bangalore and back, (c) travel cost towards field visit of the participants for collection of 
data/information on their dissertation and visit to Bangalore for presentation of the dissertation and 
(d) a one time allowance of Rs 1500 (Rupees fifteen hundred only) for stationery etc., 

Nomination of suitable officers, in the enclosed proforma, after obtaining necessary 
clearances from Cadre Controlling Authority/State Government (wherever necessary) may please be 
sent to this Department so as to reach us on or before 0 April, 2009. Nominations received after this 
date will not be considered. A copy of the application may also be sent to the Chairperson, Centre for 
Public Policy, Indian Institute of Management, Bannerghatta Road, Bangalore-560076. In order to 
save time, officers may send an advance copy of the application directly to this department. However, 
their selection will not be confirmed without the formal application duly recommended by their cadre 
controlling authorities. 

The nominations would be screened/scrutinized and suitable officers will be called for an 
interview. 

Further details with regard to this programme may be ascertained from PGPPM office, Indian 
Institute of Management, Bangaibre (Phone No. 080-26993265/Fax No.080-26584050/E-Mail: 
pgppmofflce@iimb.ernet.jn)  and website of Ministry of Personnel, Public Grievances and Pensions 
(www.persmin.nic.Th). 

It may also be mentioned that in anticipation of this circular, many officers have already 
applied for the course. A list of such officers, whose applications have been received in this 
Department is enclosed herewith. These will be taken as advance applications for the purpose of 
calling for interview by the lIMB, subject to the eligibility of the officers and that their selection will 
not be confirmed without receipt of the formal application duly recommended by their cadre 
controlling authorities. 

Yours faithfully, 

(Ajay Sawhney) 
Joint Secretary (Trg) 

Tel: 2106314 

Fax: 26107962 
Ends: 1-Terms and conditions 

2-List of applications already received in D0P&T 
3-P roform a 
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Copy to: 	 , 

The Comptroller and Auditor General of India, New Delhi 
Secretary, Union Public Service Commission, New Delhi 
The Election Commission of India, New Delhi 
All Cadre Controlling Authorities 
All State Training Institutes 
Controller General of Accounts, New Delhi 
Deputy Director General (Training), Department of Post, Dak Bhavan, New Delhi 
Director (Training), Railway Board, Rail Bhavan, New Delhi 
Director (Police), Ministry of Home Affairs for nomination of IPS Officers 
Director General, CPWD Training Institute, Nirman Bhvan, New Delhi 
Director, Bureau of Police Research and Development, CGO Complex, New Delhi 
Establishment Officer, Department of Personnel & Training, North Block, New Delhi 
Director (HRD), Ordnance Factory Board, 10-A, 51< Bose Road, Kolkatta 
Director, Indian Institute of Management, Bannerghatta Road, Bangalore 
Chairperson, Centre for Public Policy, Indian Institute of Management, Bannerghatta Road, 
Bangalore. He is requested to announce the last date for receipt of applications as 6th  April, 
2009 and to consider all such applications received on or before 06.04.2009 for calling for the 
interview. 
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Terms and conditions 

8t6 Post Graduate Programme in Public Policy and Management 2009-11 at Centre for Public Policy, 
Indian Institute of Management, Ban galore 

The Training Division of Department of Personnel & Training is ponsoring Post Graduate 
Programme in Public Policy and Management (PGPPM) at Centre for Public Policy Indian Institute of 

Management, (tIM-B) Bangatore. The 
8th Programme will commence from V June, 2009. 

2. 	Eligibility: 

The programme is open to officers of All India Services, Central services—organized & non-
organized, technical & non-technical, faculty members of State Administrative Training Institutes and 
also officers of the State Civil Services subject to the following eligibility conditions: 

Officers of All India Services, Central Services should have put in 7 years of 

'A' 	The State Civil Service Officers should have put in at least 9 r (i) 
Group 	service. 

EAge 

years of service in Group A (Class-I). 

(ii) The officers should not be more than 50 years of age as on 1.6.2009 (53 years 
case of officers belonging to Scheduled Caste and Scheduled Tribes) 

The officers should not have undergone a training Programme of 12-weeks or 
more duration in India during a period of 5 years preceding the date of 

N7 1

in 

commencement of this Programme. 	Further the officer should not have 

undergone a Programme of training abroad of more than 2-weeks in preceding 
2-years, more than one month in preceding 3-years or more than six months in 

 the preceding 5-years. 

3. 	Course Fees: 

DoPT will meet the cost of the international component of the programme (including travel) 
for all the participants. The cost would be met out of the Scheme of Domestic Funding of Foreign 

Training. 

The cost of the domestic component of the programme (Rs. 4.25 Iakh—Rs four lakhs and 
twenty five thousand only) will be met by the respective cadre controlling authority (for example, 

DoPT for lAS officers, MHA for IPS officers etc.). 

The sponsoring organizations, namely the organization where the officer is currently posted, 

will meet the cost of [a] pay and allowances during the training period [b] travel from place of posting 

to Bangalore and back, (c) travel cost towards field visit of the participants for collection of 
data/information on their dissertation and visit to Bangalore for presentation of the dissertation and 

a one time allowance of Rs 1500 (Rupees fifteen hundred only) for stationery etc., 

(d) 	During international training, the daily allowance will be paid to the participants on the basis 
of extant approved rates for short-term training programmes under the Scheme of 'Domestic Funding 
of Foreign Training 'of DoPT. No representation will be entertained in this regard. The approved rates 

are as under: 
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Per diem 

Duration/Period Approved rate per diem 
0-14 days US$ 56.25 
15-28 days US$ 42.00 

More than 28 days. US$ 900 per month 

The per diem entitlement of the participants would be determined w.r.t. the slab rates 
approved, irrespective of whether the international component involves training in one country or 
spread over more than one country. The international component will be treated as a single unit and 
cannot be split into separate visits for the purposes of per diem entitlement. 

All arrangements for stay abroad during the international component of the programme will 
be arranged by lIMB and/or collaborating institution as the case may be and no participant will be 
permitted to make his/her own arrangements of stay during the training abroad. 

The cost of Visa fees (if any), medical insurance etc will be met by the sponsoring authority on 
actual basis. 

4. 	Conditions for officers admitted to the programme: 

In case of officers, sponsored by the Government of India for this programme, the following 
conditions will apply: 

(i) 	The entire period of training (institutional training of 12 months) will be treated as on duty 
under FR 9(6)(b)(i); 

(ii) 	The Ministries/ Departments! State Governments may fill up the vacancy caused by the 
deputation of the officers; 

(iii) 	For the grant of special pay! Central deputation (Tenure allowance) (CDTA), the participants 
will be regulated as under:- 

The officers who proceed for training during their tenure of central deputation will continue to 
receive CDTA for the period of their entitlement against Central deputation tenure. If any 
period of training falls beyond the tenure of Central deputation or the officers proceed for 
training at the end of their tenure at the Centre, CDTA will not be admissible. 
F'krte-The tenure of central deputation in so far as it relates to this program, would also include the period of leave 

upto 2 months that may be granted by the central Ministry! Department to the officers before their repatriation to 
the parent cadre} 

The officers not on central deputation and also not in receipt of CDTA, whether they proceed 
on training from Delhi, or outside Delhi will not be entitled to any Special pay drawn before 
proceeding for the training. 

(iv) 	Officers of the Central Government, State Government and Union Territories coming from 
outside Bangalore to participate in the program will be allowed one of the following two options by 
the sponsoring authorities:- 

(a) The officers will be treated as on duty on tour. They will draw travelling allowance as on tour 
and allowances as per para 11(a) of the Ministry of Finance, Department of Expenditure O.M. 
19030/2/86-E-lV dated 24.3.86 amended from time to time. 
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(b) The officers will be treated as on transfer. They will not be entitled to the Government 
accommodation at the original place of posting. 

In case an officer proceeding on training is a bona fide occupant of Government 
accommodation in the general pool controlled by the Directorate of Estates, he could retain the 
residential accommodation for the full period of training at his place of posting provided the residence 
is required for bone fide use of members of his family. 

Officers of the Central Government entitled to facility of residential telephone at the time of 
joining this programme will be allowed to retain the residential telephone sanctioned to them on 
usual terms for six months and thereafter on the condition that the officers will pay all calls in excess 
of the free calls allowed by the Telecommunication Department as stipulated in Ministry of Finance 
(Department of Expenditure) O.M.No. 7(10)E(Coord)/79 dated f t  August, 1979 as amended from time 
to time. 

The salary and other claims of the officers be paid by the Ministry/Department/Office where they 
were last working before joining this programme. 

S. 	Bond to be executed by the officer: 

Before joining the programme, the officer is required to execute a Bond to the extent that "in 
the event of his/her failing to resume duty or resigning or retiring from service or otherwise quitting 
service, without returning to duty after expiry or termination of the period of the long term training 
programme or failing to complete the training programme, or quitting the service at any time within a 
period of FIVE (5) years after his/her return to duty, the officer shall forthwith pay to the Government 
or as may be directed by the Government, on demand all charges and expenses that shall or may have 
been incurred by the Government for the training i.e. all monies paid to him/her or expended on 
his/her account during training such as pay and allowances, leave salary, cost of fee, travelling and 
other expenses, cost of international travel and cost of training abroad met by the 
Govern me nt/agency concerned together with interest thereon from the date of demand at 
Government rates for the time being in force on Government loans of if payment is made in a country 
other than India, the equivalent of the said amount in currency of that country converted at the 
official rate of exchange between that country and India and together with all costs between the 
attorney and the client. 

Hostel Facilities 

This is a fully residential programme. IIM, Bangalore will provide rent-free furnished family residential 
accommodation in the Institute to the participants. 

Selection procedure and forwarding of nominations 

The Cadre Controlling Authority (CCA) should recommend names of only those Group 'A' 
officers who are likely to stay with the CCA for some more time. Officers whose names have been 
recommended for central deputation should not be nominated for the PGPP&M programme. Failure 
to withdraw the names of officers on offer who are nominated for programme, may result in 
debarment of officers for central deputation for five years. 
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Officers on deputation to Government of India under the Central Staffing Scheme must 
complete at least two years of their tenure on deputation on the date of this notification to become 
eligible to apply for this programme. 

The faculty members of the State ATIs who have completed at least three years on the date of 
starting of the program are also eligible to applyfor the programme. However, those faculty members 
who belong to state civil services need not necessarily fulfil this condition. The selected faculty 
members, however, would be required to stay in the ATI for next three years after completion of the 
programme. 

8. 	Forwarding of nominations 

Concurrence of State Governments, wherever necessary would have to be obtained by the 
sponsoring authority before sending the nominations to DoP&T. Nomination of suitable officers (who 
are clear from vigilance angle) may be forwarded to this Department in the prescribed proforma as 
per lIMB brochure (may be accessed on lIMB website) through the appropriate cadre controlling 
authority so as to reach us on or before 61h  April, 2009. Nominations received after this date will not 
be considered. A copy of the application may also be sent to the Chairperson, Centre for Public Policy, 
Indian Institute of Management, Bangalore, Bannerghatta Road, Bangalore-560076. In order to save 
time, officers may send an advance copy of the application directly to this Department. However, their 
selection will not be confirmed without their formal applications being duly recommended by their 
cadre controlling authorities. The nominations would be screened / scrutinized and suitable officers 
will be called for an interview. 

C J  
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BHARAT SANCHAR NIGAM LIMITED 

(A Govt. of India Enterprise) 	 . 

0F11cE. OF THE GNERAL MANAGER (WL-I,M.P. TELECOM cIRcLE,. BSNL 
BHAWAN, ISf FLOOR, BHOPAL 

To, 

The Chief General Manager Telecom, 	 .: -. H 	
.• . 

M P Telecom,Circle, Bhopal 

No - 	GM(WL-l)/Admn IPFIQ-005107-08 	 Bhopal dt 24 09 

Sub - 	Participation in programme for public policy & Management Case 

Of Shri L.M. Sànwal GM(WL)BhopaJ. 	 . . 	 :. 

	

000 	 .. 	. 

Please find enclosed here with an application along with . the 
notification for participation in programme of public policy and management 
being conducted by ,  IIM_Bangalore. The same is forwarded for. further 
necessary action at your end please. 	.. 	 ., 	 .. 	 . .. . 

End:- 	AS Above. 	. 	. 

SDEffn.) 	 : 

rL 	- 	 &o GM(WL-l) Bhopãl. 	f 

XHJ 13C83SH1 dI-1 	2T soo2  SO Ufl' 



JUN 2009 
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(NDIAN INSTITUTE OF MANAGEMENT BANGALORE 
PGPPM 2009-2011 RATCH (.1ST 

Selected Candidates List 

• SI. No. Appin No. 	 Name 	 Service 	Rank 
1 	G 17 	Prateek Motilal Rathi 	 GOM 1 I 
2 	G 48 Dinesh Sharma 	 ITS 	2 
3 	G 23 Asvini Kumar Yadav 	 AS 	3 
4 	G 21 •Mukesh Lal 	 ITS 	- 4 
5 	G 45 Jyotsna Sitling 	 IFS 	5 
6 	G 06 I'Sibendu Moharana 	 IRS 	6 
7 	G 53 Debjyoti Roychowdhury 	 j CES 	7 
8 	G 43 K. Manohar Raja 	 IRSSE 	8 
9 	G 66 Lopaudra Mohanty 	 IP&TAFA 
10 	G '47 	Vipin Kumar 	 IFS 	1 0 
11 	G 31 	Anish Kurnar 	 IRSE 	11 
12 	G 57 Jitendra Khare 	 ITS 	12 
13 	G 67 Supriya Devasthah 	 ICAS 	13 
14 . G 58 Prakash Chandra Maithani 	 GCS 	14 
15 	G 44 Gawali Sudam Ramakrishria 	 SCS 	15 
16 	G 34 Neelima Rebecca Phfflps 	

I 	 16 
17 	G 24 Natarajan G 	 IPS 	: 	17 
18 	G41 P.M. Saravanan 	 IPOS 	18 
19 	G 13 M.A Saleem 	 IPS 	19 

• 	20 	G 12 Devendra Dutta Mishra 	 IRSEE 	20 
.21 	G 50 Arpita Khare 	 MPSC 	21 
22 G 60 LaIitMohanSanwaI ITSI22 
23 	G 37 YGSC Kshore I3abu 	 . 	ITS 	23 
24 	G 26 TV. Venkatram 	 ITS 	24 
25 	G 63 Sandhya Singh 	 ISS 	25 
26 	G 46 •Laxman Singh Ropia 	 ITS 	26 

• 	27 	G 2-5 Palamala Radhika 	 ITS 	27 
28 	G 56 Samundra Singh 	. 	 IDSE 	28 
29 	G 33 Gupta Chandra Bidika 	 ITS 	29 

• 	30 j 627 Pawan Kumar Kalarwai 	 IRSSE 	30 
•s/5JOo 



 

i/c,  
\' Fi /. 
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No L-i1013/0112009.LTT 7 	Government of india 
istry of Personnel. Public Grievances and Pensions 

Department of Personnel & Training 
(Training Division) 

To 

Block IV, Old JNU Campus 
New Mehrau!i Road, New Delhj-110067 

Dated: May 12, 2009 

The Director (Training),. 
Dpartment of Telecommunications 
Minitry of Communications & IT 
Sanchar Bhawan, 
20, Ashoka Road, 
New DeIli-1 10001 

Subject: 81r 
Post Graduate Programme in Public Policy and Management 20092010 

commencing from 1 .6 2009 atlndian Institute of Management Bangalor&— seeking 
Sponsorship from the Cadre Controlling Authority for the selected officers - reg. 

Sir/Madani, 

I am directed to inform you that the under-mentioned officer/s working in your 
organization has/have been selected by the Indian Institute of Management. Bangalore (lIMB) 
based on his/her advance application submitted to lIMB for admission to the above 
programme, The selection was made by lIMB on the basis of personal interview, 

Designation 
SE(E),Bhop 

'16M Vidisha. (NFSG JAG) 
ITS 	 Area Manager, Bangalore 

S.No. 

2. 

4' 

Name 
Shri Dinesh Sharma 
Shi MLrkesh Lal 
Shri Jitendra khare 
Ms. Neelims Rebecca 

Service 
ITS 
ITS 
ITS 

5. Shri Lalit Mohan Sanwaf ITS - GM(WP),_Bhopal -- Shri YG§<...reBabujilS 
..1ShrTV,VenkatramHs 

DGM(DLS) 
GjTBs 

8. ShhLaxman Sirigh 
ITS GM(T), Ahmednagar 

9.MS:PalaxflalaRadhjkaj ITS i DGM(BanC,IOr 
ITS 	Area 	 Bangalore 

2. 	I am also directed to refer to a copy of this Department's circular No. L- 
11013/01/2009-LTT 	dated 	18.3.2009 	(which 	can 	be 	accessed ' at 

.pdf containing the eligibility conditions thid the terms and conditions for sponsoring the officer to 
the Programme by the Cadre Controlling Authority. I am further directed to request you to 
furnish necessary clearances as indicated in the circular to this Department with a Copy to tIM L3angalore latest by 22' May 2009. If such Sponsorship clearly indicating to bear the 
expenses by the Cadre Controlling Authority for the domestic component/course fees of the 
programme etc. as indicated in the above circular is not received by the stipulated date, the 
candidature of the officer is liable to be rejected for want of necessary sponsorship in his/her 
favour. The domestic component/course fees of the programme etc., in case of IAS officers 

10 	Shri Chandra Gupta 
Bidika 

E 



will be borne by DoPT, in the case of PS officers will be borne by M/o Home and in the case 
of IFS officers will be met by Ministry of Environment & Forests. 

3. 	The candidature of the selected officer is provisional and would he strictly subject to 
all necessary clearances from the State Governments/Cadre Controlling Authorities. An early 
response is requested. 

Copy to: 

• 	
Yours 	0 

(M.P. Rama Rao) 
Under Secretary (Training) 

Telephone: 26194167/Fax: 26107962 

 Prof. 	A 	Darnodarari. Chairperson, 	PGP-PPM 
Bannerghatta Road, Bangalore-560076, 

 Shri Dinesh Sharma . SE(E). Bhopal 
3 Shri Mukesh Lal DGM(IN) 

4 Shri Jitondra khare TDM Vidisha. (NFSG 
JAG) 

 Ms. Neelirna Rebecca 
Phillips Area Manager, Bangalore 

 Shri Lalit Mohari Sanwal GM(WP), Bhopal 
 Shri YGSC Kishore 

Ba b U DGM(DLS 
 ShriT.V. Venkatrarn GM (T), BSNL 
 Shri Laxrnan Singh 

Ropia GM(T), Ahmednagar 
 Ms. Palarnala Radhika DGM(Bangalore) 

11, Shri Chancira Gupta Area Manager(S,C), 
Bidika l3angalore 

Indian Institute of Management, 

(E-mail: eee_m2yahoo.corn) 
(E-mail: dgrninbol,net.in 

(E-mail: jeetendra.kharcgmaiI,com) 

(E-mail: r1eclimaphillips71@omail.com)  

(E-mail: tnlsanwal@bsnlco.jn)  

(E-mail: kishore.ygsc©gmail.com ) 
(E-mail: tvvenkatrarn@grnail.com)  

(E-mail: Isropiagmail.com ) 

(E-mail: pradhikabsnl.co.in ) 
 

(E-mail: guptabidikagmail.con)) 

ImfTEE fti 
Cnt1 Adminlsrt,,rAtft Thbunal 

'JUN2099 
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Now 041 , 110 001 
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We are 	frf'te. %ptj. ttt 	'oltownq nine Dfficers, presenUy 
ST'L in,,1 MTNL have been qaid c3the ,cVearance by the 

T eleccl t nmunC3tiOrS to enable. triem to join 3 post Graduate 
Fre 	Puh. Poicv inc Mnagomert Sessio 209-2011) at I1M, 

r 	f sele)r conveyed by Department of Personnel & 
L 1101A)1'2009-T 'idteci 12n  May, 2009 

Sn Dnes Sarma 	SE(Ei) Bhopal. BSNL 
2 Shr. Mjkesh Lal 	 DGM(IN) MTNL 
.3 SJndra Khie 	TOM, Vidisha, BSNL 
4 Ms, Neetma Rebecca PhiUips Area Manager, Bangalt.re. 8SNL 
5 Sr La1(tMohan Sanwal 	GM P Bho 
'6 5hr Y,SC Kishore Babu 	DGM(DLS) BSNL 	 . 	•• 
7, Shdaxman Sirigh Ropia 	GM(T), Ahmednagar, ESNL 	• 
8 Ms Palamala Radhka 	0GM, Bangalore, BS1L 

Sin Chandra Gupta Bidika 	Area Manage (SC), Bangaore, BSNL 

I tae been directed to convey that officers be relieved to €nabte them to join. 
the ccse iich is scheduled to start from1 June, 2009 Besides, the pay, and 	• '1 
atcwarces and other expenditure the resi[ive PSUs"Vi ESNL •& MTML are  

qured to pay the course fee (domestic component of the payments © 4,2 
takhs per .officw) as per the decision taken by the DOT Fespoctive officor 
may eecut the necsay bond to serve the government for the period of S 

• 	yars after h;sTher return to duty as appUcabte 	Since the participation of the 
•  • • above se1eed o1ficer in the long term DOPT sponsored trirng course is as 

pe the .po4icy of Government of India, the r&spective organibons are hereby 
reuAeci to take suitable ijction at their eiid and enable the officers to join the 

Oc time and send nocessar compliance to DOT to this effect 

Rgad 
ourssqry, 

Pam  

JON 

iruwabati Ssnch 
iPC39yl 

JIfl ,fl1ci,rø olcd fii Iho t.ouro 
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ii1ca afrft (41W) 	 ' 	 utii 	560 076 'TR 

N.G. Lakshminarayaflcl Rao 	
" flMB , Indian Institute of Management Bangalore 

	

Tt 	 Bannerghata Road, Bangalore - 560 076, India 
Administrative Officer (PGPPM)  

May 25, 2009 

Mr, Avnish Kumar Jha 
Assistant Manager 
National Bank for Agriculture and Rural Development (Nabard) 
Assam Regional Office, G.S. Road 
Opp. Assam Sectratariat, Dispuri 
Gowahati- 781006 

Dear A'inish Kumar Jha, 

We are in receipt of your willingness letter, bond on non-judicial stamp paper accepting 
our terms and condition along with a DD for Rs.2.00 lakhs to join the Post Graduate 
Programme in Public Policy and Management at Indian Institute of Management 
B an galore. 

Please note that the completion of the admission process requires the following 
formalities to be completed by you 

You need to formally register for the course on 13th  June 2009. At the time of 
registration you need to produce our letter of admission and relieving letter from 

	

your organization in original. 	The Orientation/Inauguration Programme is 
scheduled for 13th June 2009. In case you are not registering on. 

 131h  June 
2009, you have to register latest by 15th June 2009, before 9.30 am. The details 
on Orientation/InauguratiOn Programme wilt be sent to you later. 

You have been allotted a leased in accommodation on shared basis at Ajmera 
Green Acres, Kalena Agrahara, Bannerghatta Road, Bangalore 560 076 (outside 
lIMB campus) and the same will be made available for occupation from 11th 
June 2009 onwards. 

Looking foward to seeing you 

With best regards 	 / 

i Administrative Officer, PGPPM 	"9 
End: Joining instructions 	 . 

!L(%M Phone: +91-80-2699 3749, 	Fax: +91-80-2658 4050, '- 	E-mail: lrU'a(%.mh.Ctfletrn 
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To 
	 A- 

The Chairman & Managing Directer 
Bharat Sanchar Nigam Limited, 
New Delhi. 

THROUGH PROPER CHANNEL 

Sub: Sponsoring to 8th Post Graduate Programme in Public Policy and 
Management 2009-2010 commencing from 1.6.2009 at Indian Institute of 
Management, Bañgalore 

Respected Sir, 

I have applied for 8th, Post Graduate Programme in Public Policy and 
Management expected to commence from 1.6.2009 at IIM, Bangalore through proper 
channel in the month of March, 2009 while working as GM(Wireless) Bhopal., 
Subsequently I have joined as GMM ETR Dimapur w.e.f. 19.05.2009 under CGM 
ETR Kolkata. 

Department of Personnel and Training vide Lefter. No. L-11/01-03/01/2009ILyr 
Dtd 12th May, 2009 has communicated my selection for the said programme. DOT 
HQ vide its Letter No. 2072002-PR dated 22th May, 2009 has also communicated the 
clearance for relieving me to join the said course. 

The age limit for the said course is 50 years, therefore, this will be the last 
chance for me to join the PGPPP&M course at IIM Bangalore 

I, therefore, request to you kindly sponsor my candidature to join the 8th Post 
Graduate Programme in Public Policy And Management at lIM Bangalore& relieve. 
me to join the course in time. 

Thanking you. 

Yours incerely, 

(L.M. SANWAL). 

1G.M. Maintenance 
DIMAPUR 

Dated:- 29.05.2009. 

Advance Copy to 
1. 	C.M.D, BSNL CO, New Delhi 

Copy to: 

Director HRD, BSNL Corporate office New Delhi 
GM (Training) BSNL Corporate office New Delhi 



L.MSanwal 	 Auk - ,6IO 

G.M. Maintenance (ETR) 	 . 
Microwave Compound, Dimapur 	 .' 

To, 
The Secretary 
Department of Telecom 
Sanchar Bhawan, New Delhi 

Respected Sir, 

Sub: Representation for relievi 

1130 70 

Banc 

PM program at IIM Bangalore 

Ref: 1. DoPT letter no. L11013/01/2009-LTT dated May 12, 2009 
2. DO no. 20-7/2002 I IR (B) dated May 22, 2009 from DoT 

I applied for PGPPM course at lIMB 2009-2010 through proper channel and after rigorous selection 
process got selected by lIM Bangalore (lIMB) vide under reference 1. Further DoT was kind 
enough to give cadre clearance for my candidature enabling me to pursue PGPPM course at lIM 
Bangalore in a schedule time period vide under reference 2. A request was made to Member 
(Services) & CMD BSNL on 291h May 2009 for relieving me to join the course 

I am scheduled to join the above said course in the first week of June, but till today I have not been 
relieved from BSNL. It is understood that there are some constraints from BSNL in relieving me for 
the said program to lIM Bangalore. 

In this regard I would like to present the following few lines to your kind notice. 

• The program is only for one year period in the campus, and after one year I will have to 

join back to office to perform normal duties and complete the remaining. 

• Further the selection process by lIM was very rigorous and having successfully qualified, 
This selection is not valid for the further years. As I am already approaching 50 Years 
therefore I may not get next chance to go through Fresh selection process. 

• Further it is learnt that 10 ITS officers from the previous batch deputed for llMs I XLRI have 

already joined back to BSNL, with sound management knowledge from lIMs 

• In BSNL we are working with external Management Consultants such as BCG. Deputing 
officers to such prestigious institutions like lIMB will strengthen the Internal Management 
skills in the Organisation to further take up new challenges in the competitive Telecom 
scenario. So, I getting trained will go a long way in my contribution to my work and 
organization. 	 - 

• I request this opportunity to be given to me to train my self and sharpen my skills for the 
benefit of my organization. 

In view of above I earnestly request you to support me in getting relieved from BSNL to enable me 
join the program to develop myself and contribute back to the organization. 

Thanking You 

Yours Sincerely 

(L. M Sanwal) 

GM Maintenance, ETR, 

Dimapur, 02 June 2009 

WV/1D 
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CENTRAL AI)MIN ISTRAT1VE 1'RIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No. 67 of 2009 

day of April 2009 
Present: The Hon'blc Shri Manoranjan Mohanty, Vice-Chairman 

Shri Neeraj Naruka, 
S/o Late M.S. Naruka, 
Working as Deputy General Manager, 
N.E. Task Force, BSNL, 
Panbazar, Guwahati, 
Resident of V/202 BSNL, Quarters, 
Opp. Don Basco School, 
Panbazar, Guwahati, 
Dist. Kamnip, Assam- 781001. 

Applicant 
By Advocate Mr. A.Das Gupta 

Versus 
The Union of India, 
represented by the Secretary to the 
Govt. of India, Ministry of 
Coniinunications & Infonnation Technology, 
Department of Telecommunications, 

[ t uflaJ 

Ministry of Communications & 	 J 	1 JU 2009 
Information Technology, 
Department of 1 elecommunications, 
Sanchar Bhawan, 20 Ashoka Road, 
New Del-1 10 001 

The Member [Finance] Telecom Commission, 
Ministry of Communications & 
Information Technology, 
Department of Telecommunications, 
Sanchar Bhawan, 20, Ashoka Road, 
New Delhi- 110 001 

The Director [IR-11, Govt. of India, 
Ministry of Communications & 
Information Technology, 
Department of Telecommunications, 
513, Sanchar Bhawan, 20, Ashoka Road, 
New Delhi-hO 001 f 

-...- 
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The Secretary to the Govt. of india, 
Ministry of Personnel, Public Grievances 
and Pensions, Department of Personnel 
and TrainingTraining Division] 
Block-4, 3d  floor, Old JNU Campus, 
New Delhi- 110 067 

The Chainnan-cum-Managing Director, 
Bharat Sanchar Nigam Ltd., 
Bharat, Sanchar Bhawan, H.C. Mathur Lane, 
Janpath, New Delhi- 110 001 	

) 
7 	7. 	The Chief General Manager, N.E. 	L 

( 

	

	 Task Force, BSNL, Dr.N.N.Bamian Complex, 
Panbazar, Guwahati,Dist. Kamrup 

\ Assam- 781001 

8. 	The Chairperson, PGP-PMP, 
Indian Institute of Management, 
Vastrapur, 
ithmedabad- 380 015 

- 
206g 	/ 

6UWaj)at - 
Bench  

Respondents 
By Advocates: Mr. G.Baishya, Sr. C.G.S.C. 

Mr. B.C.Pathak for BSNL 
Mr. B.S. Basumatary for BSNL [Task Force] 

0.. ANo.67/2009 
ORDER[ORAL] 

08104/2009 

Applicant is an ITS Group-A Officer. By Order dated 18.07.2007 of 

Department of Telecom. of the Ministry of Communications & IT, he was 

promoted from "Senior Time-Scale" to "Junior Administrative Grade" with 

Group-A of ITS. Although he is an ITS Officer of Govt. of India, the Applicant 

is presently at Guwahati as Deputy General Manager [NE Task Force] in BSNL 

on deemed deputation. 

2. 	It has been pointed out [by placing a copy of Office Memorandum No.20- 

1/2007-IR dated 24.04.2008 of Department of Telecommunications in the Ministry 

of Communications & IT of Govt. of India] that 4-Officers of DoT, who were 

posted in BSNL, were sanctioned deputation to undertake Post-Graduate 

Pogramme in Public Policy and Management at Indian Institute of Management 

[Bangalore] during 2008-10 on the following2 ;-.- 
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2. The officers will be treated as on duty on tour under FR9(6XbXI) 

will continue to draw his usual pay and allowances, TA and 
stationery charges etc. from the same office where he is drawing 
salary at present. He will not be entitled to any kind of Special Pay 
during training. 

The followingfimOunts are payable lY-RQL- 
(a) A sum of Rs.2,0,POO towards domestic 	

(course 

to I1M, l3angalore for each candidate. 
The expenditure will be debitable to the Major 1-lead 

34510009101 DirectorateD1CO28 oti0flal Services. 

The following amount are payable by BSNL:- 

All Pay & allowance during the period of course 
A one time allowance of Rs. 1500/- for stationery etc. 
cost of lodging facilities @ 6000/- per month per 
participant to be provided by IIM, Bangalore during the 
programme." 

3. 	
Applicant has pointed out that the Govt. of India in the Department of 

Personnel and Training [Training Division] of the Ministry of Personnel, Public 
Grievances & Pensions issued a Circular No.L-1 10l2/02/2009LTT dated 

20.02.2009 pertaining to deputation of Officers to 
3fh PG Programme in public 

Management & Policy during 2009-10 [scheduled to start from 01.04.20091 at 

Indian Institute of Management [Ahinedabad]; wherein it has been made clear as 

: 	

::::r:e::tPonent for 

all participants. They would be entitled for allowances for 
boarding and lodging as applicable for short duration foreign 

Ie° 	
isaining programmes under the scheme of Domestic Funding 
of Foreign Training. 

The cost of domestic component garnme 
s.2,5O,000, per participant will be met,bv thetc2IiVe 

cadr 0 trolljnJsPOflS0flng authority of the particiVant in 
case of lAS officers, the Do?!' being the Cadre authority of 
lAS will meet the cost of domestic component of the 
programme. 

For the international component, DoPT would pay an agreed, 
amount to LIMA, towards the fees payable to the 
collaborating institute and also meet expenditure on travel, 
per diem and boarding and lodging in respect of the 
candidates sponsored by DoPT. Details regarding the2f 

zttTUT 
Tfibunal  

- 
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per-diem allowances d.c are given in the terms and 	:1it?— 	QCj 

annexed. 

7. 	The sponsoring organization, namely the organization where 
the officer is currently posted will have to meet the cost of (a) pay 
and allowances during the training period, (b) travel from place of 
posting to Ahmedabad and back, (c) a one time ad-hoc allowance of 
Rs. 1500/- for stationery, and (d) cost of residential accommodation 
to be provided by JIMA during the training period." 

By a communication dated 04.02.2009, the Applicant was given an offer 

[frorn IIM/Ahmedabad] of admission to "One-year PG Programme in Public 

. v1anagement and Policy fbr the batch 2009-10" commencing from 05.04.2009. 

/As it appears, it was done on the basis of advance application submitted by the 

Applicant. 

By his Communication No.L-i 1012/02/2009-Lfl' dated 17.03.2009, the 

Under Secretary [Training] of DoPT/MoPPGP of Govt. of India informed the 

Director [Training] of DoT/MoC&IT about the above said selection of the 

Applicant [and 8-other Officers] and reminded about the circular dated 

20.02.2009[Supral and requested them to send the Sponsorship and other 

clearance in respect of the Applicant [and other Officers] to l)oPT [with a copy 

to llMiAhmedahad] by 25.03.2009. DoT, in the said letter dated 17.03.2009 of 

DoPT, was warned that unless sponsorship [clearly indicating to bear the 

expenses by the Cadre Controlling Authority, for the domestic component/course 

fees for the prograrnme,etc.] is not given by the stipulated date, the candidature of 

the officers are liable to be rejected. 

By a Letter No.7-35/2006-Trg. dated 30.03.2009 addressed to Director 

[JR-il] of DoT/Go!; the AGM[Trg.] of BSNL 	communicated the 

recommendation of the I3SNL Management [about the sponsorship] pertaining to 

the Applicant & another Officer [named Rajesh Kumar Vermal: pending 

Vigilance clearance & approval of DoT/Gol. 

In the meantime, the Director [1k-I] of DoT/Go!, on 30.131.03.2009 ...cent 

clearance [to the Joint Secretary [Training] of D0PT] in respect of G.S. 

Reddy/one of the nine-selected officers [by granting sponsorship in respect of that 

officer, who, at the relevant point of time, was directly tinder 1)oT] paving way 

for his joining in PGP-PMP Course at IIM/Ahnicdabad during 2009-10. 

And by his commun i cation No.20-7/2007/IR[PE] dated 01.04.2009, 

[addressed. to CMD of BSNL/MTNL] the Director [JR-Il] of DoT/MciT/Goi- 
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asked the BSNL/MTNL to arrange payment towards the domestic Component 

to course tes also in respect of seven [7] ()fiicers [of DoT, including the 

Applicant; who arc on deemed deputation in BSNIJMNL] to he deputed for long-

term training course at IIM/Ahmedabad. This action of DoT was, apparently 

inconsistent to their action of 24.04.2008 [Supra] and DoPT circular dated 
20.02.2009 [Supra]. 

9. 	On 01.04.2009 the Applicant submitted a representation to Member 

`rvice] of DoT/Gol, Secretary of DoT/Gol, Joint Secretary Trg.] ToT/Gol and 
,

%11 the ¶DG[IR] of I)oT/GoI seekmg relief. 

10 	\hi1e the Officers of DoPT/GoL; of DoT/GoT and of the I3SNL were 

enaged in exchanging their letters pertaining to deputation of the Applicant [and 
ers)to the 3rd 

PGP-PMP Course of 2009-10 at IIM/Ahmedabad; time was 

running away; for which the Applicant moved the authorities of iIM/Ahmedabad 

seeking extension of time to join the P.G. Programme/Course in question during 
2009-10. 

ii. 	In response to the above said request of the Applicant, the Manager of 

PGP-PMP of IIM/Ahmcdahad has, virtually, granted extension of time till 

12.04.2009 vide Communication dated 01.04.2009 [05.09 p.m.] of 
IIM/Ahrnedabad. 

Since time is running away, finding no way out, the Applicant has 

approached this Tnbunal [with the present Original Application, filed under 

Section 19 of the administrative Tribunals Act, 1985] for an efficacious relief; so 
that he 	[Applicant] can joint the "Post-Graduate Programme in Public 

Management & Policy 2009-10 at flMlAhmedabad" on or before 12.04.2009 at 

the cost of his Cadre Controlling Authority i.e. the Department. of Telecom in the 
Ministry of Communications & IT of Govt.. of India. 

Heard Mr A. Das Gupta. leaned Counsel appearing for the Applicant. Mr 

G. Baishya. learned Sr.Sth.nding Counsel tbr Govt. of India and Mr.B.C.Pathak, 

learned Counsel for BSNL and Mr.B.S.Basumatary, learned Counsel for Task 

Force of I3SN L [to whom copies of this O.A. has already been supplied] and also 
perused the materials placed on record. 

It is submitted by the advocate for the Applicant that [a] when the 

DoT/Gol took the responsibility of bearing the Course-fee/domestic component [a 

sum of Rs.2,50,000/-] of Post-Graduate Programme in Management [Bangalore] 

during 2008-10 in respect of 4 Officers of DoT/GoT [in deemed deputation in'L.. 

/ col  
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BSNL] under their Office Memo dated 24.04.2008 and [b] when the Govt. of 
India [in DOPT/MOPPGP] drew the Policy dated 20.02.2009 to sponsor Officers 

for PG Programme for Public Management & Policy during 2009-10 in 
HM/Ahmedabad at the cost f of the domestic component of the Programme i.e. 
Rs.2 1 50,000/j 1.0 be borne by the Cadre Controlling Authority and [c] since the 
Govt. of India [DoT of Mo&ITJ is the Cadre Controlling authority of the 

Applicant [and other ITS Officers in deemed deputation in J3SNL'MTNL], there 

should not be any quarrel between the DoT in one hand and BSNL'MTNL on the 

other for release of domestic component of the Programme in respect of Officers 
like 1  the Applicant. He submitted that since the funds of DoPT, DoT & 

I3SNL/MTNL are all out of the coffer of the Govt. of Indialapproved budget of 

Govt. of India, there should not be quarrel as who would bear the cost of the 

training, as that is only a clerical work of book adjustment. He brands the action 

the DoT [and the Respondent Nos. 1 to 7 of this case] to be highly 

( 	 iscr1iI1atory because the Officer of DoT, who was not on deemed deputatio; 

has cgot clearance to go for the PG Programme in question[ with cost from DoT] 1.0 	j 
ancIQther officers of DoT [like the Applicant] who are on deemed deputation to 

are being made shiifticock bettveen DoT & BSNL for want of 
cost of the PG Programme in question. It is being arrnied IIit 

being caused among the officers of DoT in the matter of deputing them to PG 

Programme in question; especially when they [officers like the Applicant] had no 

choice lefi in working under BSNL/MTNL On deemed deputation. 

Mr U. Baishya, Mr.B.C. Pathak and Mr. B.S.Basumatarv, representing the 

Govt. of India and I3SNL respectively are not in a position to give a clear picture 

of the matter. However, they have stated that without, waiting for the resolution 

of the inter Departmental/organisatjo1 issues [as to who, among DoT and BSNL, 

shall bear the cost of the Training Programme] the Applicant has rushed to this 
Tribunal prematurely. 

To this, Mr. Das Gupta., learned Counsel appearing for the Applicant, 

submitted that without any breathing time in hand, the Applicant had to 
approach this Tribunal without any waste of time. 

In the above premises, this matter is remitted to the authorities of the 
Applicant 	Gol & in BSNL fi.e. Respondent Nos.1 to 7]; who should 

2jot1sl4ecjde the matter relating to release of Rs.2,50,000/- in flivourof 
IIM!Ahmedabad[in respect .  of the Applicant] in terms of their action taken 

I 
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Office Memo dated .24.04.2008 of DoT and promise held out under D0PT 

Circular dated 20.02.2009 and, pending the said decision, they should do well 

and relieve the Applicant immediately so that he can repod at. I1M/Ahrnedahad 

in order to participate in the "PG Programme in Public Management and Policy 

2009-10" well before 12.04.2009. 

With the above observations and directions, this..case stands disposed of 

Send copies of this 	order [along with the copies of the original 

Application] to the Respondents [except the Respondent No.7 ] by Speed Post and 

1.0 the Respondent No.7 by Special Messenger at the cost of the Applicant, to be 

deposited today. Free copies of this order be handed over to the Applicant and 

the Advocates appearing for both parties. Applicant shall remain free to transmit 

this order to all the Respondents by Tele-Fax; so that orders can be passed 

expeditiously to relieve him to join the PG 1'roarnme in question in 

tihke/ 12 .04 . 2009 . 	- 	. 	... 
(9 Sd/- 

MR. MOHANTY 
VICE CHAIRMAN 

THUEC0P 
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